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QUESTION
ACTIONAGAINSTLOANDEFAULTERS

6563: SHRIDEVENDRA SINGHBHOLE:
SHRIRAMESH CHANDERKAUSHIK:

Willthe Ministerof FINANCEDbe pleased to state:

a) thenumberof loanapplicationsdisposed of by the banks,State/UT-wise;

b) the details of the loan defaultersof more than Rs. 50 lakhsand the amountrecoverec
fromthemtilldate;

¢) the numberof loan defaultersagainst whomaction has been taken duringthe last five
years;

d) the numberof people who have repaid the loan amountso far after action has been
takenagainstthemand the amountreceivedthroughit;

e) the remedialsteps taken/beingtaken by the Government/ReserveBank of India for
speedy recoveryand reducingthe numberof Non-PerformingAssets; and

f) if so, the detailsthereofand it not, the reasons therefor?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE
(SHIV PRATAPSHUKLA)

(2): As per data reportedby PublicSector Banks (PSBs), 3,23,53,650loan applicationswere
disposed of duringfinancialyear2016-17 and 2,81,30,755 duringfinancialyear2017-18 for
the periodtill31.12.2017.

(b): With regard to details of loan defaulters of more than Rs. 50 lakh and the amoun
recovered therefrom,the Reserve Bank of India (RBI) has apprised that it is unable to
disclose the informationunder the provisionsof Section 45E of RBI Act 1934. Sectior
45E providesthat credit informationsubmittedby a bank shall be treated as confidentia
and not be publishedor otherwise disclosed.

(c) and (d): As per data reported by PSBs, as on 31.12.2017, 2,108 FIRs have been
registeredagainst wilfuldefaulters,8,462 suits have been filed for recoveryfrom them,and
action has been initiatedunder the Securitisationand Reconstructionof Financial Assets
and Enforcementof Securitylntere@l (SARFAESI) Act in respect of 6,962 cases of wilfu
defaulters.



As per data reported by PSBs, during the period from 1.4.2011 till 31.12.2017, they
recoveredRs. 5,380 crore from wilfuldefaultershaving outstandingamountof Rs. 5 crore
and above.

(e) and (f): To reduce/containNPAsof banks,the Insolvencyand BankruptcyCode,2016
has been enacted for time-bound resolution of stressed assets. Further, the Banking
RegulationAct, 1949 has been amended to provide for authorisationby the Governmen
to RBI, for issuing directionsto banks to initiatethe insolvencyresolutionprocess under
the Code. Underthe provisionsof this amendinglegislation,RBI has issued directionsto
certain banks for referring12 accounts, with outstandingamounts greater than Rs. 5,000
crore and with 60% or more classified as non-performingas of 31.3.2016, to initiat
insolvencyresolutionprocess under the Code. In accordance with these directions,banks
have filed applicationsin respect of these accounts before the National CompanyLaw
Tribunal Further,keepingin view the enactmentof the Code, RBI has issued a revisec
frameworkfor resolutionof stressed assets, which provides for time-boundresolutionof
high-value stressed accounts. The SARFAESI Act has been amended to make it more
effective. Further,six new Debts Recovery Tribunalshave been established to expedite
recovery.In addition,under the PSB Reforms Agenda, PSBs have committed,inzer-alia, to
create Stressed Asset Managementverticals for stringent recovery and ensure clean and
effective post-sanctionfollow-upfor large credit exposuresthroughspecialised monitorin:
agencies.

To reduce incidenceof defaulton accountof and effect recoveryfrom wilfuldefaulters,as
per RBI’s instructionswilfuldefaultersare not sanctionedany additionalfacilitiesby banks
or financialinstitutions,their unit is debarred from floating new ventures for five years
and lenders may initiatecriminalproceedingsagainst them, wherevernecessary.Securitie:
and Exchange Board of India Regulationshave been amended to debar wilful defaulter:
and companies with wilful defaulters as promoters/directorsfrom accessing capita
marketsto raise funds. Further,the Insolvencyand BankruptcyCode has been amendedto
debar wilfuldefaultersfrom participatingn the insolvencyresolutionprocess.



